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W altair-Bezwada Railw ay L ine

*>126. Dr. Rama Rao: (a) WiU the
Vliftister of Railways be pleased to 
late whether any survey was done in 

«onnection with altering the Waltair- 
Bezwada Railway line so as to bring
Kakinada on the main line?

(b) When do Government propose to 
proceed with the work?

(c) Have any representations been 
received in this connection?

The Deputy MUsUter of Rail> ways and Transport (Shri Alagcsan)*
(a) and (c). Yes.

(b) The ma'-ter is under considera- 
lion..

^JC-DIRECTOR GtNIiKAL OF EMPL0\EES*
State Insurance Corpopation

*127. Shri Venkataraman: Will the 
Minisier of Labour be pleased to state?-

(a) whether the attention of Govern
ment has been drawn to a press state-

^Tient issued by Dr. Katial, cx-Director- 
'^neral of the Employees* State Insur
ance Corporation on the 18th July, 
1953;

(.b) whether it is a fact that differ
ences existed between the Corporation
and the Ministry;

(c) if so, on what matters those diff
erences existed;

(d) whether there has been any delay 
ill the appointment of Actuary. Chief 
Accounts Officer and Chief Medical 
Commissioner for the Corporation;

(e) if so, whether such delay has 
hampered the working of the Corpora
tion;

(f) whether any sub-Committee of 
the Corporation was asked to enquire 
into the working of the Corporation; 
and

(g) if so, what are its recommenda- 
tion$?

The Minister of Labour (Shri V. V. 
Giri): (a) Yes.

(b) and (c). There has been
no difference of opinion between the 
Ministry of Labour and the Corpora
tion. The relations between Oovern- 
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ment and the Corporation have al* 
ways been cordial.

(d) to (g). Replies being long, are 
placed on the Table of the House. [See Appendix I, annexure No. 24.]
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The Deputy Minister of Communications (Shri Raj Bahadur): (a) Ves.
(b) The Postal Department suffered 

loss in cash and stamps of the value 
of Rs. 132/10/11 and articles of 
furniture and bags etc. worth 
Rs. 1.350/13/9. Some of the Post Ofllca 
records have also been lost.

P i l i b h i t - B i l a s p l h  R a ii w a y  1 r a in

*129. Shri M. L. Agrawal: (a) WiU
the Minister of Railways be pleased 
to state whether any representations 
have been made to Government that 
the timings of the pre-war third train 
recently restored on the North Eastern 
Railway between Pilibhit and Bilas- 
pur are very inconvenient?

(b) Do Government contemplate to
change the current timings so as to 
convert the present night train to day 
train service? *

(c) When do Government propose to 
extend this third train between Bilas* 
pur and Shahjahanpur?

The Deputy Minisier of Railways and Transport (Shri Alagesan): . (a)
Yes.

(b) The matter ig receiving atten
tion.

<c) The Question w ill be reviewed 
when the position in respect of avail
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ability of coaches and locomo 
improves sufficiently to permit of it.

C e n t r a l  W a ter  D ispu t e  B r a n ch

1. Sbri Nanadas: (a) Will the Minis
ter of Irrigation and Power be pleas
ed to state how many people are em
ployed—officers as well as other 
cadres—in the Central Water Dispute 
Branch of the Government of India?

(b) Where are they stationed and 
what are their grades of pay and other 
emoluments?

The Deputy Minister of Irrigation and Power (Shri Hathi): (a)
Gazetted 14,—others 63 (Most of them 
are on short term emplojTnent).

(b) They are all stationed at Delhi 
and are in receipt of pay in taeir 
respective grades mentioned in the 
statement attached plus the usual 
allowances sanctioned by the CiON̂ ern- 
ment of India from time to lime, e.g,, Dearness Allowance, City Com
pensatory Allowance and House Al
lowance in addition to deputation al
lowance, where admissible. [See Ap
pendix I, annexure No. 25.]

S t a f f  PGR I m p l p m b n t a t io n  o f  F o rw ard  
C oNRACTs (R e g u l a t io n ) A c t

2. Shri Nanadas: (a) Will the Minis
ter of Commerce and Industry be
pleased to state what is the strength of 
the staff sanctioned and employed for 
the implementation of the Forward 
Contracts (Regulation) Act, 1932— 
officers and other cadres to be speci- aed separately?

(b) What are their scales of pay?
(c) Were appointments to these 

posts made direct or through the Union 
Public Service CommissionT

The Minister-of Commeroe and Industry (Shri T. T. Krishnamachari):
(a) The Forward Markets Commission 
would start functioning some time 
this mon.h. The staff has, therefore, 
yet to be appointed.

(b) and (c). Do not arise.

Staff of Forward M arkets Commissiok

3. Shri Nanadas: (a) WiU the Minister of Commerce and Industry be
pleased to state the number and 
nature of posts sanctioned for the new* 
ly constituted Forward Markets Com
mission?

(b) What are the different scales ot pay and how many of the posts are 
for officers and how many for other 
cadres?

The Minister of Commeree and Industry (Shri T. T. Krishnamachari):
(a) The Forward Markets Commis
sion will shortly be established and 
no posts have been sanctioned so 
far. ,

(b) Does not arise.

A d d it io n a l  P o sts  in  T a r if f  C o m m is s io n

4. Shri Nanadas: (a) Will the Minis
ter of Commerce and Industry be
pleased to state the number of addi
tional posts sanctioned, separately for 
officers as well as for other establislv* 
ments, in the Tariff Commission for 
which Drovision has been made in the 
Budget for 1953-54?

(b) What are the different .<cales of 
pay?

(c) Were appointments made direct 
and if so, how many?

(d) If appointments were made 
through the Union Public Service 
Commission, how many such appoint
ments were made?

The Minister of Commerce and Industry (Shri T. T. Krishnamachari):
(a) to (d). The constitution of the 

Tariff CXmimlssion, the qualifications 
of its members including the Chairman 
and their conditions of service are 
laid down in the Tariff Commissior* 
Ac% 1951.

As regards the remaining posts, 1 
lay on the Table of the House a state
ment giving the information desired. 
[5ee Appendix I, annexure No. 26 ]




